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SHRI A. P. CHATTERJEE: Madam, he has
not answered the other part of the question
whether they are going to declare the R. S. S. as
a political organisation.

SHRI VIDYA CHARAN SHUKLA:

That we have done. We did it several years|
ago.

SHRI A. P. CHATTERJEE: But it must be
in the Conduct Rules.

SHRI VIDYA CHARAN SHUKILA :
there.

SHRI A. P. CHATTERIJEE: No, itis
not there.

SHRI VIDYA CHARAN SHUKLA :
there.
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THE DEPUTY CHAIRMAN : The
Question Hour is over.

SHORT NOTICE QUESTION AND
ANSWER

ARTICLE PUBLISHED IN 'THE ORGANISER' 4.
DR. (MRS.) MANGLADEVI TALWAR
SHRIMATI LALITHA (RAJAGOPALAN):

It is

It is

'SHRIMATI VIDYAWATI CHA-
TURVEDIL: MISS. M. L. M. NAIDU:
SHRIMATI SATYAWATI DANG

SHRIMATI PUSHPABEN JANARDANRALI

MEHTA: SHRIMATI BINDUMATI DEVI

SHRI BHUPESH GUPTA:

Will the Minister of HOME AFFAIRS
be pleased to state:

fThe question was actually asked on the
floor of the House by Dr. (Mrs.) Mangladevi
Talwar.

[RAJYA SABHA]
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(a) whether Government's attention has
been drawn to the article captioned "Women
Rulers are Disastrous' published in 'THE
ORGANISER' dated July 25, J 969;

(b) whether Government consider that the
article is a vulgar attack on the Prime Minister,
Shrimati Indira Gandhi in particular and
women in general; and

(c) If so, what steps Government have taken
to stop such scurrilous, highly offensive and
vulgar publication?

THE MINISTER OF STATE IN THE
MINIS1ERY OF HOME AFFAIRS (SHRI
VIDYA CHARAN  SHUKLA): (a) Yes,
Madam.

(b) Government consider that the article
offends against the standards of public taste,

(¢c) The article is being referred to the Press
Council for appropriate action.

THE DEPUTY CHAIRMAN: Mrs. Talwar.
Please be brief. There are many names on the
list.

DR. (MRS.) MANGLADEVI TALWAR:
Madam, 1 am glad that the Government has
taken note of it and it has referred the article
and the paper to the Press Council. But it
requires further scrutiny by an appropriate
authority because ths article is very offensive. I
would like to quote a few words from the
article. It is written there :

"Widowed women in power become tne
targets of increasing flattery leading to rash
actions on their part. They also bscome
extremely receptive to flattery of younger
men."

The above remarks indirectly point to our
Prime Minister. Further, in the "Organiser" of
2nd August our Prime Minister has been called
a "Mehbooba" on its front page. Prime
Minister is the head of the executive of the
Government of India and the office of the
Prime Minister, its respect and dignity, should

| be upheld by everybody and especially by the

Gov2rnment. A long time has elapsed since the
article has been referred to the Press Council
and I would like to know if thf Home Minister
has received the reaction and opinions of the
Press Council.

THE DEPUTY CHAIRMAN: He
says it has been referred to the Press Council.
Its opinions have not come so far.

SHRI VIDYA CHARAN SHUKLA
Madam, there is hardly anything for me to say
in this. I generally agree with what
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the honourable Member has said. We have
referred the article to the Press Council and
after its verdict is received, we shall consider
what further action we can take in this matter.

SHRIMATI LALITHA (RAJAGOPALAN) :
Madam, this particular article casts aspersions
on the entire womanhood of the world, not only
of India. There ,vas a Calling-Attention Motion
about tnis article yesterday in the Rajasthan
Assembly in #hich the Assembly Members have
unanimously demanded that the entry of this
paper into that State should be banned. Even a
Jan Sangh Member has stated that it is not in
good taste. I should also like to point out that
under our Constitution this article infringes the
fandamen-tal right of the concept of equality of
apportunities of the community as a whole. So,
this is a serious situation and I wojld like to
know from the Home Minister whether action
will be taken in consultation with the Ministry
of Law and the Ministry of Information and
Broadcasting whicn gives a newsprint quota to
this paper. What action does the Government
propose to take? It has referred the article and
the paper to Uhe Press Council but that is not
enough for us. The Minister must categorically
give an assurance to us that he is going to take
severe action against this paper so that our
newspapers will be free from this kind of
yellow journalism.

SHRI VIDY4. CHARAN SHUKLA :
Madam, we have already given our adverse
opinion as far as this particular article is
concerned. And whether any further action
should be taken against this papjr will depend
on the vie,v that the Press Council takes of this
matter.
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THE DEPUTY CHAIRMAN : First Miss

Mary Naidu. I want to finish the ladies' list
first. Yes, Miss Naidu, you ask your question.
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MISS M. L. M. NAIDU : I thank the
honourable Home Minister for giving us the
assurance that the matter will be looked into
and anyway he is going to consult the Press
Council. T hope the members of the Press
Council will consider themselves as fathers of
some girls, as husbands of respectable ladies,
as brothers of some sisters and as sons of mo-
thers, and not suffer from any inferiority
complex as men. There seems to be some
inferiority complex among men that they are
being governed by a lady. That is why they
take advantage of the situation and sheer
frustration makes them use language that is not
fit to be used by real gentlemen. While
thanking the Minister I feel hopeful that the
Press CouQcil will give proper consideration
to this article and that immediate action will be
taken against the paper.

SHRI VIDYA CHARAN SHUKLA :
Madam, I share the hopes of the honourable
Member.
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THE DEPUTY CHAIRMAN : Mr.
Gupta.

SHRI ABID ALI
entered the China shop ?

How this bull has

THE DEPUTY CHAIRMAN
is here.

His name

SHRI BHUPESH GUPTA :Iam a

little surprised by the reply of the Minister who
said that it has been referred to the Press
Council. Everybody knows that the Press
Council has no authority to take action. May |
know whether the Government considers that
Prima facie the publication calls for action ?
When was this matter brought to the notice of
the Governments ? 1 would like to know the
exact date. Here it was published on the 26th
July issue of 'Organiser' and here is the
Independence Day issue of the 'Organiser' and
this is
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how they take action. It came after 20 days and
this issue contains at least four Government
advertisements—the Mysore Iron and Steel
Limited, the State Bank of India, Mahatma
Gandhi Birth Centenary, from the Government
of India and the Punjab State lotteries. Do I
understand that it is how the Govern-ni2nt take
action even after the matter had been brought to
the notice of the Government in this House by
an hon. Lady Member ? It is the Central Go-
vernment that is issuing advertisements to th3
'Organiser’ which are in this journal, almost half
and full page advertisements. I would like to
know whether in the light of the disclosures
made on the floor of the House, the
Government sent instructions to the various
States and also the Central agencies that (1) the
'Organiser' should not be given any official
advertisement, (2) the 'Organiser' should not be
given any facilities available to newspapers
because it is a scurrilous journal and a
communal journal of the worst type ? May I
also knaw whether they consulted legal opi-
nion, the Attorney-General and others as to
what action could be taken against it ? I would
not like to read everything that is there in this
article but it says :

"Did not a widow, Mrs. Bandar-naike,
ruin beautiful Ceylon during three years of
her petulant, eratic and mischievous rule,
though her husband brought Ceylon to the
way to real progress or prosperity ?"

Th? suggestion is obvious. Then there i, he
psychological thing about Freudian tests of
women over fifty and so on. Women can better
tell about them. All these are given in that. It is
a scurrilous, obscene writing. I would like to
know why in view of these, the Govern-mJnt is
delaying tne matter when they know very well
from the Press Council Act that the Council
has no other go except to express its opinion
and cannot even properly guard against such
things. Therefore the matter should be explain-
ed before the House in all seriousness. I charge
the Government particularly for suppressing
this thing when a lady Member brought it to
the notice of the House and when it was
brought to their notice, the Government took
cover under a reference to the Press Council
thereby taking no action and in between the
Government is supplying the 'Organiser'
Government advertisements so that it can
nourish and write such things.

[20 AUG . 1969]
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SHRI VIDYA CHARAN SHUKLA : The
Government have no intention of covering up
the misdees of any nejvs' paper ana particularly
when such article! are witten about wnieh I
nave already expressed the Government's
opinion that it is absolutely in bad taste to
write such things. As far as the powers of the
Press Council are concerned, I have already
stated that the Council can express its opinion
and can also censor the paper ana the
Government's action will depend on what vie#
the Press Council takes as far as this matter is
concerned. When we came to know about it...

SHRI BHUPESH GUPTA : When
did you come to know of it ?

SHRI VIDYA CHARAN SHUKLA:
Immediately after it Was published. Even I
read it and I found that it was absolutely a
repulsive and a wrong type of article.

THE DEPUTY CHAIRMAN : Only wrong
?

SHRI VIDY* CHARAN SHUKLA :
Not only wrong but something in bad taste. |
do not want to use strong words. We are not
afraid of anything but what we say is, this has
been referred to the Press Council. They will
give their opinion objectively on this matter.

SHRI BHUPESH GUPTA : What objective
opinion ?

SHRI VIDYA CHAR4N SHUKLA :

The very fact that we have referred it to the
Press Council from the Government means
that we take grave objection to this article and
that is why we have referred it to them and
when the view of the Council is known to us,
then we shall take action in the light of the
opinion given by them.

About the advertisements and other matters,
they will be considered after the Press Council
opinion is known, not before.

SHRI BHUPESH GUPTA : Why not write
to the States ? Did they write to the States
inviting their attention to this kind of writing
giving instructions that advertisements should
not be gi\en ?
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SHRI G. RAMACHANDRAN : Let-me say
a few words. Madam, every woman Member
on the floor of this House, has registered her
strong protest against this and also several
others but this is a matter which must cut
across all political parties. Anyone treating this
as a political question would be doing a cri-
minal act against culture and good taste. I take
it that if this journal has anything to do with
the Jan Sangh, it is the Jan Sangh that must
repudiate it more than any other party. They
are a big party. They have members throughout
India and if theydonot repudiate this with all
the strength in them, it would be tragic for
them, not for the country. Hpving said that, let
me say that I have seldom heard a more
vacillating, weak and absolutely, may I say,
ridiculous reply than the one given by the
Minister. Ha goes on repeating parrot-like'l
have referred it to the Press Council'. Has he
nothing more to say than that ?

SHRI VIDYA CHARAN SHUKLA: If the
Members repeat their questions, I hive to
repeat my answer. There is no question of
being parrot-like I am sorry that the Members
is using this kind of word. As far as the powers
of the Press Council are concerned, I have stat-
ed that after they have given their opinion, if
they have censored the paper, then our-hands
will be strengthened to take further action in
the matter.
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DR. BHAI MAHAVIR : Madam, I would
like to know from the hon. Minister if he is
also aware that on the 2nd of August a
demonstration was organised in front of the
office of the 'Organiser' after a meeting in a
club near the railway station had been he'd and
addressed by comrades Mrs. Aruna Asaf Alj,
who has financed the 'Patriot' and the 'Link' to
the tune of Rs. twenty lakhs—God knows from
where this much money came—

[RAJVA SABHA]
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SHRI A. P. CHATTERIJEE
irrelevant.

That is

(.Interruptions)

DR. BHAI MAHAVIR : I am talking about
the demonstration that was organised.

SHRI A. P. CHATTERJEE :I am
sorry the demonstration did not burn up the
office of the 'Organiser’'.

DR. BHAI MAHAVIR : If Mr. Chat-terjee
had been there, he would have burnt it.

1HE DEPUTY CHAIRMAN : Come to the
point.

DR. BHAI MAHAVIR : I am coming to the
point. After that meeting had been addressed by
comrades Mrs. Aruna Asaf -=vli, Mrs. Subhadra
Joshi and Mrs. Sarla Sharma, a big mob of
women numbering as many as thirty-seven
collected before the office of the 'Organiser'.
Thousands of posters had been pasted on the
walls of Delhi in Hindi, in Urdu and in English
calling upon the women of Delhi to collect
there. And this photograph I have in my
possession shows that the gathering there
numbered exactly thirty-seven. Now my
question is this. I want to know from the hon.
Minister who organised this demonstration.
(Interruptions) Was it not the Communist Party
which organised it ? If it was so, 1 would like
to know why, after describing that nothing had
happened at the Ribindra Sarovar stadium in
Calcutta, where actually women had been
molested by the hundreds, after defending all
that horrible thing that had happened there,
they are raising a hell over here. I would like to
know if the hon. Minister is aware of this
also.

SHRI VIDYA CHARAN SHUKLA : I do
not know what is the question in this.

THE DEPUTY CHAIRMAN :
nothing.

There is

DR. BHAI MAHAVIR : The question is
who organised that demonstration, who
financed all that, whether you know anything
about it.

St ORI : A, T T A
T IF A2 T A 3T A
f-f‘TEf T r} | (Interruptions) m ’Tfﬁ&
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I do not
want any discourse. Please ask a question.

(Interruptions.)
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THE DEPUTY CHAIRMAN : You
must put a question, Mr. Rajnarain ¢
THE DEPUTY CHAIRMAN :

otherwise it will not go on record.
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SHRI ABID ALI : Madam, categorical
answers | want from the hon. Minister to the
simple questions that I am putting. Is it not a
fact that Government are convinced that this
article is all obnoxious and defamatcry and
scurrilous? What cames in the way of the
Government going directly to court without
waiting for an opinion from the Press Council ?
They have got inherent and clear power and
they could exercise that power. Will the hon.
Minister take note of the request made from all
sides of this House and convey to his collegues
concerned the request that all advertisements to
communal and anti-social and antinational
papers should be stopped ?

SHRI VIDYA CHARAN SHUKLA
Madam , Government are convinced that this
article is in bad taste. We have said so in our
main answer. As far as the question of legal
action is concerned, we will have it examined
if any legal action is possible under the present
laws that we have. As far as his third question
is concerned regarding the stoppage of
advertisements, normally speaking, these
things are not linked unless there is a
conviction ordered by a court. Unless a paper
is convicted under any law,



4759 Short Notice

[RAJIYA
of the land by a court of law, or the Press
Council censures a paper, we cannot take any
action.

MISS M. L. M. NAIDU : But on moral
grounds you can.

SHRI A. P. JAIN : I am sorry the replies of
the hon. Minister have been not only weak but
also vacillating. Now at one stage he said that
the actions that the Government would take
will depend upon the opinion of the Press
Council, which I think is a wrong position to
take. NJw 1 want to put some categorical
questions, Is there any law or rule which
prohibits Government from taking action
before referring the matter to the Press Council
? If there is no such prohibition then, the art.cle
bsing patently objectionable, why did not the
Minister consult the Law Ministry for an
opinion whether action is called or not? That is
my second question. Now comes my question
number three. Is there any prohibition on the
Government to stop advertisements to this
paper which has patently written such an
absured article, and are they debarred by any
law or rule from taking action unless the Press
Council has advised them to take action or not
to take action ?

SHRI VIDYA CHARAN SHUKLA : There
is no law or regulation which debars
Government from taking any action on this
matter, but a certain procedure has to be
followed and we have decided to follow that
procedure as far as this particular matter is
concerned. We have, therefore, referred this
matter tp the Press Council for their opinion.

THE DEPUTY CHAIRMAN : The question
also was whether you have sent it to your Law
Ministry for an opinion.

SHRI VIDYA CHARAN SHUKLA : T have
already said that we shall also examine this
matter. 1 may say again that we shall have it
examined now whether any action can be taken
under any existing law against this newspaper.

THE DEPUTY CHAIRMAN : The
third question was about advertisements.

SHRI VIDYA CHARAN SHUKLA : I have
already said that only if there has been any
conviction, that question will arise.

SHRI BHUPESH GUPTA : Madam, I
accuse the hon. Minister that he is
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misleading the House. The Home Ministry has
a list of people who are not to be given
advertisements irrespective of the Press
Council or not. Why is he saying such things ?
We are in possession of definite information.

SHRI VIDYA CHARAN SHUKLA : As far
as the Home Ministry is concerned we shall
not advise any authority to stop advertisements
un'ess we are convinced that a certain law has
been broken or certain illegal act has been
done.

(Interruptions)

SHRI A. P. JAIN : Why is he not
saying clearly that he has not referred the
matter to the Law Ministry ?

SHRI vIDYA CHARAN SHUKLA : I have
said we are doing that. I should be allowed to
complete my answer. What I am saying is, we
will have it legally examined if it is possible
for us to take any action against this paper
under the laws tnat are available to us and after
that we shall decide what action is to be taken.
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SHRI BHUPESH GUPTA : Madam, on a
point of order. The point of order is this. The
hon. Minister should give a straight answer.
Mr. Rajnarain has also put a question. As
Editor, I know it for a fact on the basis of
authority from soma Ministry. Some Minister
was approached about advertisements and he
said tnat the Home Ministry has given a list of
newspapers to whom advertisements should
not be given. Can he deny that the Home
Ministry has got a list of newspapers who
should not be given advertisements ? Let him

deny it and open himself to the charge of a
privilege motion.

SHRI VIDYA CHARAN SHUKLA : I am
not afraid of denying or confirming anything.
But if such questions are sprung at me I am
afraid, I cannot give any answer. 1 will have to
find out. I cannot say anything at present.

At GrFEET DT ¢ TE A% gzl
& W AT 99 &, FATY 30 A7 dewf
qg FzAr 8 A1 gAA gz Wrr & fy o=
AAAA & AT A A TET =Y AT e
§ZA FET TH= AT FT |

WEl aF 39 AG AT AAE, § 9@ Frgar
g fF sa% w2z %1 e fae & wranfas
¢ forar srg 1 G2 37 T w51 97 wifaw
FX, yarad w4, ar fafae=r ¢ ar #r%
A oFAT FL | AT I AfEwA T H5
T 3@ fadt w8 g1 A1 91 =Eear 43
F 2 az 2 Tifeg) g & wF am
Y ATT IZ HAT AT FT 40T AFTaT FaAr
argar § fe a3 739 Fr ag@ A
I 979 7 A J@r & fF o afewa v
9t 8Tz & 9 fa wAE a1 framee”
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Question and Answer

T a_ .None of them is a woman- -
ZfAT d@ & Feod TATtaT g1 T A

qYIET Y AT @0 g | w1 g aAfe
AT EMT FEIAT F GZEEE FLAT &,

arfr A Y &1 T ' @ F, w9
Iat &5 gmfa e A fie @ 9w
azi fa=re fwar o &Far 21 9 S
g @z & ar fag A = g
g S not a Ruler is elrjt(i)tlgiotrgz%jgz(;;i

no Ruler who is not a woman is entitled to
object.

SHRI VIDYA CHARAN SHUKLA :
But it is not a qustion of the heading of the
article alone. The entire article is extremely
objectionable. They have written very
objectionable things against women in general,
not only about women who are Rulers.

SHRI T. N. SINGH : As one associated with
the Press for a long time and as one who
considers himself as a lover of the freedom of
the Press whereas I have been deeply pained by
the article in question I would like to say one
thing and I want to express my opinion here. I
want the concurrence of the Government also
in that opinion. The moment there is a demand
by any section of the House that because a
particular Government is offended by a parti-
cular article and therefore it should start
punishing that paper, and Government uses its
executive power for that purpose that day the
liberty of the Press will end. No Government,
no Executive, because it dislikes a paper,
should have the power to punish the Press in
this way. I think, Madam, the matter has been
referred to the Press Council. The whole House
has faith in the Press Council. Let us urge the
Press Council because of the urgency of the
matter, to take up the question early and give
its opinion at an early date but I beg of all
sections of the House : whatever the Pro-
vocation, don't encourage the Executive to take
action against a paper because
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the Executive or a party does not like that
paper. That would be a wrong thing.

DR. (MRS.) MANGLADEVI TALWAR :
The hon. Leader of the Jana Sangh has put
forth a very queer argu-men* that the women
who have spoken here are not Rulers and the
men who have spoken are not women. Is that
an argument ? The paper has made slanderous
remarks about women in general.

SOME HON. MEMBERS : No, no.

DR. tMRS.) MANGLADEVI TALWAR :
It is not only the Rulers. The Rulers need not
come here. Anyway, I wou'd like to ask the
Minister whether the Government is aware
that this paper has created communal hatred in
connection with Ranchi riots. What has
become of that case against this paper pending
before the Court of the Delhi Magistrate ? The
hon. Minister has said that action can be taken
only if the paper is convicted. There are other
cases pending against this paper and I would
like to know what has become of those cases.

SHRI VIDYA CHARAN SHUKLA :
Certain cases have been instituted against this
paper for writing things of a "com-mun.ti
nature. I am not aware of the stage at which
those cases are now. Th >sc cases are bsing
prosecuted in courts of law and action
according to the verdict of the courts will be
taken.

WRITTEN ANSWERS TO QUESTIONS

STATEMENT OF ARCHBISHOP J. S.
WILLIAMS

+617. DR. BHAI MAHAVIR : Will the
Minister of HOME AFFAIRS be pleased to
state :

(a) whether Government's attention has
been drawn to the reported statement of Arch
Bishop J. S. Williams appearing in the
'Hindustan' daily of 28th May, 1969 wherein
he has alleged that according to the Church
Law of 1927 the political power of England is
equivalent to Lord Christ for the Christians in
India ;

(b) whether Government's attention has
also been drawn to the view expressed by him
that the Christian missionaries

[RAJYA SABHA]
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are carrying on their proselytising activities in
India with political motives only ; and

(c) if so, what is Government's rea-action in
the matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) and (b)
Government has seen the news-item.

(c) No information is available to show that
the statement is based on facts.

Twra ® A AW qifear wfew

*539. it g fag werdr: AT
Tg-wT WA A7 A9 AT FAOFT

(%) 1914, 1969 &1 97 F 90F
wg ¥ fraw faam oferart orfers
f-fmsmawRy;

(@) 196869 & &Fm  fraa
aifgrar wfew e & faeg s
FIAF A F 9FL T

(w) s 7 fFaa AP0 w1 ST
F7H & Froor 2ve faar wan s e
AMIFT IEAT FTAT A oAty O
& o # we a7 for mar ;e

(w) oifsmm & frewe fm o
wredty wfert & fraa mifseErr S
F wEAT-aEET A g 7

{[fPAKisTANi NATIONALS LIVING IN INDIA

539. SHRI SUNDAR SINGH BHANDARI
: Will the Minister of HOME AFFAIRS be
pleased to state :

(a) the number of Pakistani Nationals who
were residing in each of the Indian States as
on the 1st March, 1969, and the purpose for
which they were residing there ;

(b) the number of Pakistani nationals
apprehended for spying against India during
the year 1968-69.

fTransferred from the 14th August, 1969.

t[ ] English translation.



